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The 12" September 2024
No-7/M-1-413/2002-14565 / GAD —1In exercise of the powers conferred by Article 233 of
the Constitution of India read with the proviso to Article 309, the Governor of Bihar, in

consultation with the High Court of Judicature at Patna is pleased to make the following
amendment in the Bihar Superior Judicial Service Rules, 1951:-

1.  Short title, extent and commencement:-
(1) These rules may be called '"the Bihar Superior Judicial Service
(Amendment) Rules, 2024".

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force with immediate effect.

2. In the Bihar Superior Judicial Service Rules, 1951 the following new
definition clauses shall be added as 2(e) and 2(f) after rule 2(d):-

"2(e) The Principal District and Sessions Judge shall mean the senior most
District and Sessions Judge in the judgeship, who also has the
administrative charge over the District;

2(f) The District and Additional Sessions Judge shall mean and include the
officers occupying the posts of Additional District and Sessions Courts
in various Judgeships and those on deputation from the Superior
Judicial Service."

3. Substitution in the Bihar Superior Judicial Service Rules, 1951:-

The words "Additional District and Sessions Judge" and "District and

Sessions Judge" wherever used in the said Rules, 1951 shall be substituted by

the words "District and Additional Sessions Judge and Principal District and

Sessions Judge" respectively.

By order of the Governor of Bihar,
Ghufran Ahmad,
Joint Secretary to the Govt.
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